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CP 201/2015 in OA 3419/2012

ORDER (Oral)

By Hon’ble Mr. P.K. Basu

Shri R.N. Singh, learned counsel for the respondents, has
produced order of the Hon’ble High Court dated 25.05.2016 passed
in WP(C) No.4757/2016 challenging the order dated 05.05.2014
passed by this Tribunal in O.A. N0.3419/2012. The Hon’ble High
Court has remanded this matter back to this Tribunal after setting

aside the order dated 05.05.2014.

2. In view of this order of the Hon’ble High Court, the CP is

closed and notices are discharged.

3. The registry is directed to list the O.A. No0.3419/2012 for

hearing.
(Dr. Brahm Avtar Agrawal) (P.K. Basu)
Member (J) Member (A)
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